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Abstract of the Proceedings of the Council of the Governor-Gencral of India,
assembled for the purpose of making Laws and Regulations under the
provisions of the Indian Councils Acts, 1861 and 1892 (24 & 25 Vict.,
cap. 67, and 55 & 56 Vict., cap. 14).

The Council met at Government House on Thursday, the 27th Febraary, 1896.

PRESENT :

His Excellency the Viceroy and Governor General of India, p.c., G.M.5.L
G.M.LE., LL.D., presiding.

His Honour the Lieutenant-Governor of Bengal, £.c.s.I.

His Excellency the Commander-in-Ohief, 6.c.1.E., K.C.B., V.C.

The Hon’ble Sir A. E. Miller, K., c.s.L., Q.C.

The Hon’ble Lieutenant-General Sir H. Brackenbury, K.C.B., K.C.8.L, R. A.

The Hon’ble Sir J. Westland, x.c.s.I.

The Hon’ble J. Woodburn, c.s.I.

The Hon’ble Alan Cadsll, c.s.1.

The Hon'ble Prince Sir Jahan Kadr Meerza Muhammad Wahid Ali
Bah4dur, K.Cc.LE.

The Hon’ble Mohiny Mohun Roy.

The Hon’ble C. C. Stevens, c.s.1.

The Hon’ble A. S. Lethbridge, c.s.1., M.D.

The Hon’ble M. R. Ry. P. Ananda Charlu, Rai Bahddur.

The Hor’ble Sir G. H. P. Evans, K.C.I.E.

The Hon’ble J. D. Rees, c.1.E.

The Hon’ble G. P. Glendinning.

The Hon’ble Nawab Amir-ud-Din Ahmad Khan, c.I.e.,, Bahadur,
Fakharuddoulah, Chief of Loharu.

The Hon’ble Rao Sahib Balwant Rao Bhuskute.

The Hon’ble P. Playfair, C.LE.

QUESTIONS AND ANSWERS.

The Hon’ble Basuv MoHINY MounUN Roy asked :—

“1. Will Government be pleased to state the grounds of the proposed
transfer of the Chittagong District and Chittagong Division to Assam, so as to
enable the people of the Division to meet the same in their representations
against such transfer which will be submitted through the Government of
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Bengal and to which the Government of India has expressed its willingness to
give attentive consideration ?

“ 2. Whether the attention of Government has been drawn to a paragraph
in the Amrita Bazar Patrika of the 14th February instant, which says :—
“While on this subject (transfer of the Chittagong Division) a report that the
transfer of Dacca and Mymensingh to Assam is also under contemplation
along with the Chittagong Division reached us’?

“3. Will Government be pleased to state whether any such proposal has
been made and is under its consideration ?

The Hon’ble MR. WoODBURN replied :~—

“The main grounds which led the Government of India to determine that
the question of the transfer of the Chittagong Division to Assam should be
considered by the Lieutenant-Governor of Bengal and the Chief Commis-
sioner of Assam, were the following :— '

“The Government of India consider it desirable, if possible, to relieve
the Lieutenant-Governor of Bengal of some portion of a charge which,
owing to the development of the country and the growth of the population,
threatens to become too large to be administered by one Government.
Assam, on the other hand, is the smallest province in British India for which
there is a separate administration, and the addition to it of the Chittagong
Division would not have the effect of throwing too great a burden on the
Chief Commissioner. The interests of that province will be materially bene-
fited by its being brought into direct communication with the sea, while
those of the port of Chittagong are likely to receive more attention when it
is annexed to Assam than can be given to it as one of saveral ports connect-
ing the province of Bengal with the sea. It is desirable tbat the whole of
the territory through which the Assam-Bengal Railway will run ahould be
brought under one administration.

“2. The Government of India bave noticed the reference in the newspaper
referred to by the Hon’ble Member as fo the report.that the transfer of Dacca’
and Mymensingh to Assam is under contemplation.

“3. The Government of India have made no proposal that Dacca and
Mymensingh should be transferred to Assam, noris such a proposal at present
soder their consideration.”
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INDIAN VOLUNTEERS ACT, 1869, AMENDMENT BILL.

The Hon’ble LIEUTENANT-GENERAL St& HENRY BRACKENBURY presented
the Report of the Select Committee on the Bill to amend the Indian
Volunteers Act, 1869. He said — My Lord, in March last, in introducing
the Bill to amend the Indian Volunteers Act of 1869, I explained that
its main object was to give power to the Governor General in Council
in case of emergency to call out the volunteers for actual military service,
and to enable him to make rules for the payment and provision of supplies
for them when so called out, and for the grant of pay, pensions, gratuities.
allowances and rewards to them, and that the Bill also provided for the
Governor General in Council being able to apply such rules to any volunteers
called out by the civil power for the preservation of the peace. I stated also
that there were two important subsidiary measures proposed in the Bill,
namely, to extend the area within which the volunteers are liable to serve
from four miles from their place of enrolment to the civil district or districts
within which their corps is enrolled, and to empower Commanding Officers
of volunteers to dismiss from the corps for certain specified causes any
volunteer other than a commissioned officer.

“ A fornight ago, in asking that the Bill should be referred to a strong
Select Committee, I stated that the reports which had been received upon the
Bill had led the Government of India to think that it might with advantage
be modified in some respects. The Select Committee, whose Report I now
present, have carefully considered all those reports, together with the
criticisms and suggestions of General Officers, Officers Commanding volunteer
corps, and others, and, while retaining the main provisions of the Bil] practicall
untouched, have made very considerable changes in regard to those :subsit:lia,r’r
measures to which I have Islluded. Their Report deals with certain chanaei
of form in the Bill as well as with the changes in substance which have b:e
made ; but I need now only refer to the changes in the substarioe of the Bi]ln

“Section 9 of Act XX of 1869, under which Act volunteers are now servi .
gives power to Commanding Officers of corps, with the. sanction of Lo;.ii
Governments, to convene general courts-martial for the trial of military offen
of which any member of such corps shall be guilty whilst on actual dat, ';Es.
expression ‘actual dury’ is also used in section 8 of the existing Act {;h' ;
places the volunteers under the Army Aect whilst on actual dut; or '
pa:adfa', and again in section 13 of the existing Act, which enables any -;o]nng;n
to quit his corps on giving seven days’ notice, ‘ except whilst on actual dutyl’.
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But the cxpression ‘actual duty’ is nowhere -defined in the existing Act,
though the expression ‘actual duty other than drili or parade,” which occurs
in section 18, shows that it has a very extended ‘meaning, certainly not less
extensive than that proposed to be put upon it by this Bill. In the Bill
as introduced last March, actual duty was defined in terms taken
almost perbatim from section 176, clause (8), of the Army Act, and ‘service
in aid of the civil power,” to which the volunteers in India are liable, was
added to the definition. This Bill, however, creates a new condition of service
for the Indian volunteers, namely, ‘actual military service,’ and the Select
Committee have thought it desirable to recommend that this condition of
service should be kept separate from the condition of actual duty, and have
struck out the words ¢when their corps is on actual military service,” from
the definition of ‘actual duty’ as it appeared in the Bill as introduced.
They have, in consequence of this change, inserted the words ‘or actual
military service’ in the new section 8 of the Act, and also in section 13 of
the Act. The result of these amendments, if they are accepted, will be that
the volunteers will be under the Army Act whilst on actual duty or on
actual military service, that they will not be able to quit their corps on giving
seven. days’ notice whilst on actual duty or on actual military service, but that
the power of Commanding Officers to convene general courts-martial with the
sanction of the Local Government, will apply to volunteers only when they are
on actual duty, and will not apply when they are on actual military service. For
offences committed on actual duty, the power of the Commanding Officer to
convene general courts-martial, with the sanction of the Local Government, will
continue, and the Local Government will have the power to confirm or commute
any sentence passed by such a court-martial or to pardon the offender; but
on actual military service the conditions of the Army Act alone will prevail, and
courts-martial will be held under that Act with this limitation, that only
those provisions of that Act which apply to officers are made applicable
to volunteers' of any rank. This in no way whatever curtails any existing
privileges or rights of volunteers. The condition of actual military service is
newly created by the Bill, and it is considered essential that the volunteers
should, when on such actual military service, be exclusively under the Army Act.

“1 now pass to that section of the Bill which amends section 16 of the
existing Act and reuders volunteers liable to serve within the limits of the
civil district or districts within which their corps is enrolled, instead of, as
heretofore, within a radius of four miles from the place of enrolmert. In
this section the Seleot Committee have made, as stated in their report, some
important alterations.
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“To meet certain objections by Local Governments and others, that it
might involve hardship on volunteers who belong to a corps consisting of more
than one battalion, that they should be bound without their consent to serve
in civil districts outside the limits of their own battalion, the Sclect Committee
have recommended that the limit should be applicable to the corps or battalion.
And, in order to meet the still further objection that in the case of some corps
and battalions even the limit of the civil district is too extended, they have
inserted a prgviso“giving power to tha Loeal Government or the Commissioner
of the Division, or other authority to whom power in this behalf may be
delegated by the Local Government, to exempt from service any particalar
corps or portion of a corps, or any individual member or memhers of a corps
by name, such exemption to be whole or partial in respect eitherof time or of
area, or of both, as the empowered authority may see fit to prescribe. While
thus retaining the power, which it may be necessary to use in case of some
extraordinary emergency, to concentrate a whole corps or battalion at any
point within the district or districts in which the corps or battalion is enrolled,
it will be open to the Local Government by subsidiary orders to, for example,
retain each company at its own head-quarters, or exempt certain companies
altogether, and even to exempt individuals from being called out or from leaving
any particular locality, should it not be considered necessary to require them
to join the unit to which they belong. In this section the Select Committee
have also, in deference to opinions expressed, inserted in the Bill a definition
of ‘civil district’ corresponding 6o the definition in the Civil Procedure

Code.

“ I now come to the section of the Bill which gave power to Commanding
Officers, under certain restrictions, to sentence volunteers, other than com-
missioned officers, to simple dismissal from their corps for such acts as they
now oan only punish by fine. In introducing the Bill I said that this measure
was in conformity with the law of England, and had been recommended t» us
by the Commander-in-Chief after consaltation with a number of the most
experienced Commandants of volunteers. And the Bill fenced round the
power thus given to Commanding Officers with conditions which safeguarded
every volunteer by stating that no such dismissal should take place until the
guilt of the volunteer had been established hy evidence, duly taken and recorded
in the books of the corps, under the signature of the Commanding Officer and
Adjutant, and that every such sentence of dismissal must be reported to, and
would be liable to revision by, the Local Government, which might either
reverse it or substitute fine for it, or pass such orders on the case as might in
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its opinion be just and proper. Nevertheless several objections have heen
taken to this clause, and it is evident that there is a strong feeling amongst a
considerable section of the volunteers against this'power being conferred upon
Commanding Officers. The Select Committee have, therefore, decided to
recommend its removal from the Bill, and it does not appear in the Bill as
amended by them. If this recommendation of the Select Committee is ap-
proved sections 19 and 20 of Act XX of 1869 will remain untouched, and the
volunteer will in future, as now, ounly be liable to dismissal from his corps
upon a conviction by a court-martial or by the order of his Commanding
Officer in the event of his neglecting or refusing to pay any fine to which he
shall have been sentenced by a courf-martial.

“ Section 5 of the Bill as introduced was consequent upon section 4,
which Las been struck out of the Bill, and scction 5 has, therefore, also been
struck out.

“T pass to the section of the Bill which gives power to the Governor
General in Council to call out the volunteers for actual military service in case
of actual or apprehended emergency and authorises bim $o make rules for
making payments, issuing supplies, and granting pay, allowances, pensions,
gratuities and rewards to them. In this section the Select Committee have re-
commended- four al:ierations. The first of these alterations makes the sections
applicable to any portion of a corps aswell as to the whole corps. This is in aceor-
dance with an Act passed in the Imperial Parliament in 1895 to the same effect
as regards the volunteers in Great Britain, following a recommendation made by
the House of Commons Select Committee of 1894. The object of this change is
self-evident. The second alteration authorises the Governor General in Council
to make provision for transport as well as for supplies to the volunteers. The
third alteration is merely verbal, changing the words ¢ for the preservation of the
peace’ into * in aid of the civil power’ to correspond with the definition of actual
duty in the Bill; and the fourth, which is the most important alteration, gives
power to the Local Government to exempt any corps or any portion of a , COTps,
or any individual volunteer in respect either of time or of area, in the same
way as in the proviso which the Select Committee have inserted in sact.lon 3
of the Bill as introduced (section 6 of the amended Bill).

“ The select Committee have also recommended the insertion in the Bill
of a new section as follows : —

¢ Whenever military operations are about to be undertaken or are in progress, any
member of a volunteer corps may offer himself for actnal military service, and, if the
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services of such a number of members of any corps as in the opinion of the Governor
General is sufficient to enable them to be separately organiscd arve accepted, then those
members may be called out either as a corps or as part of a corps, and this Act shall apply
to them.” '

“ This section is, mutatis mutandis, taken from the English Volunteer Act
of 1895, and is based upon a recommendation of the House of Commons Sclect
Committee of 1894. In the Eoglish Volunteer Act of 185 this power is given
to the Secretary of State whenever an order for the embodiment of the
militia is in force. The Select Committee propose that it should apply in
India whenever military operations are about to be undertaken or are in
progress, On more than one occasion volunteers have in this way offered
their services in India. And ox one oceasion at least, that of operations on
the Assam frontier, their services have been accepted, and excellent service
was on that occasion rendered by some of the Surmah Valley Light Horse.
This section simply makes legal the acceptance of such service.

“Such, my Lord, are the alterations recommended by the Select
. Committee. It will be seen that not only do their recommendations, if
accepted, impose no fresh burdens upon the volunteers, but that they very
sensibly reduce the obligations required of them by the Bill as originally
introduced. They remove the power which was given to Commanding Officers
to dismiss non-commissioned officers and men of volunieer corps withont
previous trial by court-martial. They limit the area of compulsory service, in
the case of the volunteers belonging to a battalion wbich is part of a corps, to
the district within which the battalion is enrolled. They enable Lcal Govern-
ments to still further limit that area either for the whole corps or for any part
of the corps or for any individual volunteer, and they also enable the Local
Governments to limit the time during which any corps or part of a eorps or in-
dividual shall be retained in actual military service ; and I feel confident that
the Bill, as thus amended, will be acceptable to the great body of the volun-
teers.

* The rules to be made under section 7 of the amended Bill were not
brought before the Select Committee, as they are for the pleasure of the
Governor General in Executive Council. But as these rules were published
with the Statement of Objects and Reasons which accompanied the Bill on its
introduction, and as & very large number of suggestions and comments have
been made upon these rules, I may with advantage here state what alterations
the Government of India propose to make in them.

* Tho objections taken to the rules were generally to the effect that the
pay, pensions, etc., 1aid down in them are not sufficiently liberal, and proposals
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of many different kinds were made. Some of these proposals were. to the
‘effect that the volunteers, if called out on actual military service, should receive
from the Government the salary or income which they derive from their ordi-
nary avocations asshown in the books of the Income Tax Collector. Other
proposals were that a volunteer when called out should receive nothing beyond
his rations and actual expenses, and that no provision should be made for
pensions as regards the rank and file. Others were to the effect  that wound
pensions and gratuities and pensions to widows and families should be appor-
tioned according to social status, and not according to volunteer rank. My
Lord, the Government of India are unable to accept any of these suggestions.
It is absolutely out of the questicn that they should undertake to pay volunteers,
when called out on actual military service, the salariés which they were earning
in their ordinary avocations. It is out of the question that they should make
any d fference between one volunteer aud another on account of their relative
social status. It is out of the question that, in the event of wounds or death,
the pension to be awarded should be judged by the social status of the
volunteer. The Government of India can only look to the military position
in which the volunteer serves when on actual military service. This is the
law in Great Britain ; and I am not aware that it has ever been proposed
by the great artists who have served in the Artist corps of volunteers,
or by those distinguished lawyers who have served in the Inns of Court
corps, that in the event of their being called out on service they
should receive the incomes which they were deriving from the prac-
tice of their professions. The volunteer force in Great Britain serves
willingly and cheerfully on exactly similar conditions to those contained
in the rules which Your Excellency in Council proposes to make if
this Bill is passed into law. And I own that 1 have seen with feelings of
some regret these proposals that the volunteers, if called out for duty, should
be paid and receive pensions at rates immeasurably exceeding the rates of pay
and pension granted to the officers, non-commitsioned officers and men of Her
Majesty’s Army, side by side with whom they would be serving, and whose
comrades in the field, should occasion arise, they would be. I cannot but think
too that there is a mistaken idea in the minds of those who make -these pro-
posals. It seems to be assumed in these proposals, which, I am bound to say,
do not come from any large number of voluntesr corps, that in eurolling him-
self as a volunteer a man is conferring a great favour upon theState, and that
Le is gaining nothing for himself. I think that this is a grave.delusion. Such an
idea might possibly be to some extent applicable to the volunieersat home, who
are only liable to be called out in case of the actual or apprehended invas‘on of
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Great Britain by a foreign enemy, whose service is not limited in arca, who
may be taken from their homes in the north of Scotland to defend a seaport
in the south of England, as was contemplated and arranged under the
mobilisation scheme as it existed when I left England less than five years ago.
But in India the conditions are very different. The volunteers cannot be
called upon to serve across the frontier or to serve against a foreign enemy
unless that enemy has actually invaded the district in which their corps is
enrolled, The dangers which the volunteers may be required to combat in
India are internal dangers, such dangers as this country has seen in the past,
but which we all fervently hope it may never see again. In case of such
danger arising, the old story of the bundle of sticks is applicable. Each stick
taken by itself is easily snapped; the bundle of sticks bound togethar is un-
breakable by human force. There can be no greaier mistake on the part of
men in this country than to suppose that by holding aloof from the volunteers.
they can better defend their individual hearths and homes. The lesson of the
great Mutiny teaches the contrary doctrine. It is only when men are banded:
together, instructed in arms and disciplined, that they can show a firm front
to revolt or riots due to religious fanaticism or other causes. It is only by such
banding together that they can protect their own families and homes; and I
for one must always hold that in banding themselves together the volunteers
are not only conferring a benefit upon the State, but that, having, in the words
of the Act under which they serve, volunteered their services for the protec-
tion of life and property and the preservation of the paace, they are acting
in their own interests as well. It must be admitted that, to quote the words
of the Secretary to the Government of Bengal, it is an ¢ extreme improbability
that volunteers will be called out for any prolonged and serious military
service,” and in the words of the Secretary to the Government of the Punjab,
that, ¢ instances of volunteers being disabled or killed in action, would in any
case be of very rare occurrence.” And I think it can scarcely be douhted
that, in the words of the Secretary to the Chief Commissioner of the Central
Provinces, the ‘occasions on which volunteers are called out are oceasions
which would justify a conscription.’

“T cannot conceive anything more unlikely than that the Governor General
of India should declare in Couneil that actual or apprehended emergency has
arisen, unless that emergency were of the gravest nature. When we consider
what the effect of such a declaration would be upon exchange, upon trade and
commerce and upon revenue, and upon the minds of those Europeans who
are scattered in isolated positions throughout this widely extended Empire, it
seems impossible to believe that such a declaration should ever be made except
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under most urgent necessity. And even then, such a declaration having been

made, it is left, under the Bill as amended by the Sele ct Committee, to Local
Governments to exempt whole corps or portious of corps of volunteers, or even

individual members, from being called out, or to limit the area within which

they are to serve, or to limit the time within which they are to remain on.
scrvice. And it is impossible to believe that Local Governments would call

out more volunteers than were absolutely necessary to meet the occasion, in

view of the disturbance to trade and commerce, and the loss of revenue to the

Imperial and Provincial Governments, which must ensue from the calling out
!of any great body of Europeans. But, if ever this dire occasion does arise, if

ever it becomes necessary to call out the whole or any portion of the volun-

teers, then, remembering that they are, as laid down by Lord Canning, from

whose declaration to this effect the Government of India has never departed,

‘a supplement to the European forces of the Crown,” the Government of

India holds that they must in all respects be treated in the same way as the.

European forces to whom they are a supplement.

“ But, my Lord, there is one point in which Your Excellency in Council
has decided to alter the rules. Rule (3) made a distinction between the pay
and allowances to be given to Government servants and those not in Govern-
ment service. Attention was called to this in some of the reports, and it
was said that it made an invidious distinction between Government servants
and others. Your Excellency in Council has seen the force of this objection
and all such distinclion will disappear from the rules, and this rule will,
therefore, simply provide ‘that ail officers, non-commissioned officers and
volunteers shall, while on, or proceeding to, or on returning from, actual
military service, be entitled to receive pay and allowances admissible to the
different ranks in the British army, corresponding with those held by .them
in the volunteers, and rations in the same manner and on the same scale as
authorised for the British troops serving in the military district in which the
volunteers are serving.’ Rule (¢), which admitted Government servants to
any higher rate of pension, gratuity or compassionate allowance admissible
to them under the Civil Service Regulations, or under any special conditions
of service, instead of the rates named in the rules, will also be struck out,
and provision to this effect will be made by Resolution.

“My Lord, it was never the wish of the Government of India that theze
should be any invidious distinction between Government servants and others,
and in inserting in the rules clauses, which will now disappear, t.hat Goyern-
ment servants should be entitled to receive civil or wilitary pay at thell:
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option when on actual military service and any higher rates of pension
admissible to them under civil rules, it was oniy their intention to set an
example to other great employers nader the samc circumstances. And, all-
though this distinction will disappear irom the rules, thc Government, which
is by far the greatest employer of labour in India, will set an example to all
other employers, and will issue, simultaneously with the passing of this Bill, a
Resolution in the Finance Department having the same effect as those portions
of the rules which are being removed.

“My Lord, Your Excellency’s Government commends this example to all
other employers of labour. I venture to remind them that, by giving every
encouragement fo those in their service to join the volunteer force, they will
be running an infinitely small risk and will be doing their best to protect
themselves against an infinitely grave, though, it is to be hoped, a very remote,
danger.

« With these remarks I beg to present the Report of the Select Committee
upon the Bill.”

His Excellency THE CoMMANDER-IN-CHIEF said:—“My Lord, as
Commander-in-Chief of the Army in India I am glad to have this opportunity
of expresiing my concurrence in the provisions of the Bill which have been
so clearly explained by the Hon’ble Member in the Military Department.

“The extent to which military law should be. made applicable to
volunteers is limited by two principal considerations. On the one hand, its
application should be stringent enough to maintain discipline while they are
performing military duty ; on the other hand, it should be as little irksome as
possible at other times, lest a too serious and too constani responsibility in
ordinary times should deter men from joining this valuable force.

«T think a just mean has been arrived atin this Bill between these two
somewhat conflicting considerations, without any material deviation from the
law under which our volunteers have hitherto served in India.

“ Their position will practically be that which obtained under Act XX
of 1889, with the exception of one point—they will no longer be exempt by
special provision from the penaity of death for such shameful crimes commit-
ted in the presence of an enemy as involve that punishment to officers of the
regular Army.

“I am confident that I am but expressing the feeling of the volnntecr
force when I eay that any such exemption specially framed for our volurteer
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citizen soldicrs would, if thought about at all, be condemned by them as not
only a slur upon their manhood but as a useless one.

“T only know the reception I would expect to receive from, say, the Cal-
cutta Light Horse if I were to tell them that the Government of India con-
sidered that it would be asking too much of them to treat cowardice amongst
them in the presence of an enemy as it is treated in every army in the world.
The matter for wonder is to me how such a provision ever crept into the
Statute-book. It must have been framed under a misapprehension of the feel-
ings of the volunteers themselves and in total ignorance of the moral standard
which should be maintained in every fighting force ; and I congratulate the
volunteers and the Hon’ble Mover of the Bill on the truer appreciation of
the spirit of our volunteers which has led to its removal.

“ There is one very special concession made to the volunteers in this
country. They are only made amenable to the Army Act as officers. This
entails the necessity of trial under the Army Act -being by general court-
wmartial only, and under this concession they become exempt from minor

punishments, ,

“ If there was any prospect that it would be necessary to bave recourse
often to courts-martial, the machinery thus created would be cumbersome and
tfoublesome, and as Commander-in-Chief I would have considered it my duty
to press for its abolition ; but we Lave now the experience of many years to
guide us in which the conduct of our volunteers has justified the privileze, and
I am quite ready to concur in its continuance. '

“In conclusion, my Lord, I will only say that the volunteer force in this
country has now reached a strength of some 28,000 men, that I look upon
that force as a most valuable addition to our armed strength 1n India, and that
I consider any measure passed for its better government as of the highest
importance to the State.”

INLANy BONDED WAREHOUSES AND SALT-BONDING BILL.

The Hon’ble S1r JaMes WESTLAND presented the Report of the Select
Comuittee on the Bill to provide for the establishment of bonded warehouses
at places other than customs-ports, and to afford facilities for the bonding of
salt in such warehouses. He said :— In presenting this Report I desire to offer
some remarks on certain matters which came before the Committee in the
course of their disoussions over the Bill. There has been a rather curious
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development of the circumstances under which the Bill was brought before the
Council. It will be remembered that I explained at the time ol introdueing it
that certain Buropean firms interested in the salt trade had found that the
provisions of the Inlsnd Bonded Warehouses Act of 1837 were not convenicntly
adapted for their use, and they desired that certain amcendments shiould be made
and greater facilities should be given to them for tha purposes for wiich that

Inland Bonded Warehouses Bill was passed. [Iowever, immediately after the
introduction of the Biil, their attention seemsto have been more ciosely drawn to
that particular Act, and they discovered that they wouall mach shoner carry

out their trading operations under that Act of 1837 than receive the greater
facilities which they themselves had asked for. The proposal was accordingly
made that the Bill as drawn on their suggestion should be now entirely with-
drawn ; but on my conferring with cert1in Native merchants interested in the

salt trade, and who do not carry on their tradiag operations on such a large
scale as the firms to which I refer, I found that'they were opposed to the entire

cancelment of the Bill, and "desired that the facilities which the Europ:an

merchants had in the first instance asked for should not be withheld.

“The Bil], in the original form in which it was introduced, and in the form
in which it is now before the Council, sets up two alternative systems, both
intended for the same purpose, and itis intended that these two systems
should be continually worked side by side, neither being intended to ex:lude
the other, and both Nativ: and Euaropean merchants having the choice of
either one system or the other. TInder the first system the salt is subject to
all the restrictions which are provided in the Customs Act ; we do not allow
it to be in any way removed from our comtrol ; itis shipped uader the
supervision of our officers; it is sealed up under the suparvision of our
officers ; it is afterwards taken out of the ship under the sam=2 suparvisioa
aod kept ia the inland warehouses, again under the supervision of oar
officers. Under these circumstances we look to the salt itself as a secarity
for the duty which is due upon it, and we do.not demand the same further
security which is necessary under the second systen.

“ Under the second system we allow the salt to be under the contral of
the owner. It isintended for the cass of removal of salt in ordinacy Native
ships ; there it cannot be sealed up ; as a matter of fact it is stowed away in a
manner in which it remains open to the four winds ; it is stamped all over to
provent dishonesty, but it is perfectly possible for the owner, cither by careless-
ness or in any other way, to lose partof the salt in transit, and sothe
salt may partly at least disappear. Under these ocircumsiances we have
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no security in the salt itself for the duty which is leviable, and we therefore
require a bond to be given beforehand by the owner that he will pay the amounut
of duty due within a certain time. T regret to find from certain represeatations
made to the Select Committee by the Native Chamber of Commerce that they
are under the impression that thereis some intention of allowing by means of
the Bill a certain laxity in® the administration of the salt-revenue. Their letters
are at least conceived upon that principle, and I desire to make it perfecily
clear that on the part of the Government there is no intention of the kind.
It must be clearly understood that in the carrying .into operation of the
provisions of the Bill, and thelevying of the salt-daty under the Bill, there is
no intention that any laxity whatevershould be allowed. There is a very
peculiar feature in the salt trade which must be always borne in mind, and that
is that the duty due on the salt is many times the value of the salt itself.
The inducement, therefore, to fraud on the par: of persons who are capable of
commwitting fraud is infinitely greater than in the case of any other article on
which a duty is to be levied, and by so much more is it necessary for us to
take stringent measures to protect the revenue from any possibility of fraud.

“The Bombey Government in giving us advice in this matter tells us that
‘ the prepayment of duty on all salt removed from salt-works either in cash or
by the deposit of Government securities been considered esse ntial for the protec-
tion of revenue in this Presidency ’ ; and I believe that in Madras exactly the
same system is in force, and that the Government will not release the salt unless
it has the security of either ils own public securities or some other kind of
public securities for the subsequent realization of theduty. Now our intention
in affording the facilities which this Bill gave us wassolely this, that whereas,
at present, the merchants are obliged to pay the duty before they can remove
the salt toan in'and warehouse whencs it may be afterwards issmed for
consumption, we desire to give them the opiion of taking the salt away on
their giving security under a bond for the payment of the duty, and that this
bond should come under realization only when the salt itself comes into
consumption. We do not intend to depart from that principle, and when the
Native Chamber tells us that it * would be an anomaly and would defeat the
object of the Bill if persons of known means and position were to be called
upon to furnish security before being allowed to take away salt to the interior
without prepayment of duty,’ I can only say that the object of the Bill as
understood by them must be something different from what is intended by us.
When we allow persons to take away salt without prepayment of duty, it isa
transaction of exactly the same nature as if we were lending them for the time
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the amount of the duty which they would urder the present system have fo
pay. It may seem to thom rathier hard that we are unable to give them this
time to pay up the daty without taking suflicient security for it, but, as I
say, we are really givicg them a loan out of the Government pucket, and, so
f:r from its beicg an anomaly to demand Government securities as the only
sufficient pledge for this loan, I am afraid that if they were to go to the Bank
of Bengal and seck to borrow on the same terms, they would find that the
Bank of Dengal would equally refuse to look at their applications unless they
were yrepared to deposit proper secarity.

‘“ There is anothier matter in which the Native Chamber of Commerce
have overlooked the provisions of the Bill. In talking to me they certainly
imagincd that when a merchant takes away his salt in one of the Native ships,
he will be at liberty to sell it as he finds the opportunity. The Bill never
gave that permission. Tbe object was to provide for the removal of salt to
inland warchouses. 1f a man wants to take away salt from Calcutta for
immediate sule, he must pay the duty beforehard ; no part of the Bill is wanted
in his case; his intention is to realize the salt at ox:ce, and under these cir-
cumstances, be ought to pay the duty beforehand. It is only when the salt
is taken away and is ufterwards to be held for a time in a warehouse that the
facilities intended by the Bill are in any way required. For the some reason—
that of looking after the sult and seei: g that it does not pass into consump-
tion befere we Lave an cpportunity of realising the bond— we intend that the
warehouses shall be in only those yliaces where they can be inspected ; they
will be for the most part what are called in this country ¢ kutcha warehouses’;
we do not prescribe any particular class of warehouses, and therefore tke salt
may be open to dete rioration and waste as the owner pleases. This affords
another reason why we should look for the ultimate payment of the levenue
not to the salt itself but to the recurity which we hold.

“ Another part of the representations received is that referring to the
wastage of salt, and I here nrust also distinctly point out that the Bill intends
to make it perfectly clear that no wastage whatever can be allowed. When
the ealt remains in the custody of our Customs Departmeot and under our

_supervision, and in well built vessels or godowns, then, under the operation of
the Customs Act, a certain allowance for wastage is given ; but that allowance
is guarded by the weighments made under the supervision of our own officers.
But when we allow salt to be taken away on Native ships and in such a form
that it is practically accessible to any person on board the ehip, and allow it
afterwards to be stored in a warehouse of any description which the owner

f'Jc"( K<
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may set up, then it is obvious that we caunot be responsible for ‘the wastage
which will oceur; we do not ook to the salt in that case, but to the security,
and therefore it is very carefully previded in the .bond—and I wish that the
attention of these Native gentlemen should be drawn to this—that the pay-
ment of the full amount of all Customs duties and other lawful charges,
penaliies and interest demandable as aforesaid shall have been first paid on
the whole of * the said salt.” The necessity for this provision will be very
obvious, if we consider the kind of transaction that might take place. I will
suppose that one of these merchants takes away 100 n.aunds of salt and gives
a bond for the duty leviable on this salt, say, R250. The 100 maunds of salt are
worth in the market about 150. He might therefore at the price at which salt
can be supplied sell his 100 maunds of salt for R50 plus the duty. He woull
afterwards come back to us and demand permission to pay duty not upon the
100 maunds but upon the 1 0 maunds less the wastage. The consequence is
that he makes by the pure allowance of wastage a profit of R6 or R7 upon a
transaction of B50; and it is obvious that a transaction of that sort carried
on at the cost of Government would not be permissible under any proper
revenue system. If these native merchants desire to have the advantaze of
the wastage allowance given under the Customs Act, they can have it ; that
is to say, they can have their salt removed under the same supervision and
kept in the same way as the European merchants propose to do it. Bat, if
they desire to take advantage of the greater {acilities which the other system
of removal gives,—that is to say, the udvantage which the removal in Native
ships and the keeping in kutcha warehouses will give them,—then they must
be content to go without the wastage which under these circumstances might
probably be excessive, but in regard to which the Government aad the Salt
Department can obviously accept no responsibility™.

The Hon’ble Mn. PrLAYFAIR said :—* My Lord, with Your Excellency’s
permission, I should like to observe, with reference to certain remarks that
have fallen from the Hon’ble Member, that the European salt merchants
made the rcquest for better legislation in connection with the bonding of salt
in the mofussil, before the rules under Aect XXI of 1887 were published.
Eighteen months elapsed before these rules were framed. These rules have
been found to work satisfactorily. When this Bill appeared, it was thought to
be required fo legalise some of these rules, and, when this was found to be
iocorreot, the European salt merchants suggested that the Bill was unnecessary.
Ass:ction 4 of the Bill provides for a continuance of the provisions of Act XXI

-of 1887, I think the European merchants will elect to conduct their business
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under this section as formerly. With regard to the requests made by the
Native merchants and provided for under section 5 of the Bill, I fear they
may consider that they have asked for bread and receiveda stone, as I do not
think the new provision will be of much use to>them.”

FOREIGN JURISDICTION AND EXTRADITION ACT, 1879, AMEND-
MENT BILL.

The Hon’ble Sik ALEXANDER MiLLEr moved that the Report of the
Select Committee on the Bill to amend the Foreign Jurisdiction and Extradi-
tion Aect, 1879, be taken into consideration, He said :—* When I asked leave to
introduce this Bill I pointed out that it had two objects—one to deal with an
act of desertion from the Imperial Service Troops, and the other to provide for
the taking of bail in certain cases of extradition where the Political Ageat re-
quiring the extradition thought bail could properly be taken. In these
respects the Bill has not been practically altered by the Sclect Committee.
They have provided for making more d-finite the reference to the Code of
Cri vinal Procedure introduced into the original Bill, but they have not made
any difference in substance, and in that respect the Bill remains precisely as
it was whea introduced. But two somewhat important additions have been
made by the Select Tommittee at the instanse of the Thagi and Dakaiti
Department—one that in section 3 of the Act, which enables an ‘officer in
British India’ to be appointed Political Agent in certain cases, for the words
‘officer in British India ’ the words ‘an officer of the Government of India or of
any Local Government’ should be substituted. This is in order to enable the
Government to appoint to act for the Political Agent officers who might not be
resident in British India. It is obvious that an offiser who is resident in the
Native State in respect to which he is intended to act as a Political Agens
must often be a more convenient officer toappoint than an officsr resident ovop
the border in British India, and I believe that the difficulty has been greatly
felt with regard to officers in the Berars, and that the alteration has been
asked for mainly for the purpose of meeting cases arising there.

“ The other alteration made is to add a clause to section 17 of the Aet. -3 v
an alteration made in the Code of Criminal Procedure two years ago the Magis-
trate may vnder certain circumstances authorise the arrest in British India
of persons who have been charged with committing offences outside the limits
of British India, but it was not perceived at the time that the procesies fullow-
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ing subsequently upon such an arrest would not be quite the same as those which
would have followed if the offence had been committed in British India, and
the object of this section, 17A, is merely to put such arrest in the same position
as they would bein if the offence, instead of being committed near the frontier,
had been committed in British India. Obviously that was the original inten-
tion of the alteration made in the Procedure Code by the Act of 1894, and this is
simply rupplementary to that alteration for the purpose of giving full effect to it.

““Several other proposals were made in Select Committee for additions to
this Bil}, but the Committee came to the conclusion that it was better not to
accopt any of the proposals—not that they were rejected on the merits: in fact,
one at least of them was accepted on the merits—but begause they felt that
inasmuch as no previous notice had been given about these proposals, their
adoption by the Committee would necessarily involve a republication of the Bill
and cause considerable delay in passing it; and as the particular point which I
have already mentioned was not controversial and was practically accepted
by every one, it was thought better to confine the Bill to these points, leaving
any gentleman who desires to do so to introduce a separate Bill of his own on
any of the other points if he feels so disposed.”

The Hon’ble NaAwaB AMIR-UD-DIN ABMAD, KHAN BAHADUR, said:—
“ My Lord, I had the opportunity of taking part in the discussions of the
Select Committee on the Bill now under consideration, and I may say at once
that the Bill as amended by the Committee n:iay confidently be recommended
to Your Excellency’s Council as one that should be passed into law.

“ Speaking for myself, I may be permitted to say that I regret that the
Bill does not, in the matter of giving power to release accused persons on
furnishing security, except deserters from any body of Imperial Service
Troops. It is in my view of great importance that there should not be any
distinction between deserters from such troops and troops of Her Majesty’s
army, and that, although the power to release on security may never be cxer-
cised in the case of the former, it would be better in every respect that it
should not exist. I have, bowever, not deemed it expedient to move an
amendment in the matter, and content myself with the opportunify I now
have of giving expression to my personal feeling.

¢ The Bill, as it has now been presented to Your Excellency’s Council, is
calenlated to promote the objects for, which the Extradition Act was framed,
and as an instalment of the reforms that are not only desirable but necessary
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may be regarded with satisfaction, and the new provisions which it is proposed
to enact looked forward to as in the interests hoth of Goverminent and of
Native States. "

It could hardly havebeen expected that the Local Govarnments to whom
the Bill as introduced was forwarded for opinion would iaiss the opportunity
of making suggestions for further amendments inthe existing law which appear
t them to be desirable or which past experience has shown to be uecessary.

“The Chief Commissioner of Coorg, for example, has proposed an addition
to the schedule to the Foreign Jurisdiction and Extradition Act, and the Gov-
ernment of the Punjab, whose opinions are necessarily always of great value,
has among its proposals rccommended that offeaces under the Criminal Tribes
Act should be included in the schedule. It is not necessary, nor would it be
fitting, for me to urge at the present tim- aaything in particular in regard to
sach proposals, and I merely refer to them as showing clesrly that it has
been found that the law stands in need of still further amendment. I would
only wish to say tha! while ail Nutive States are, I am convinced, most ready
and anxious to do all in their power to afford and secure the fullest reciprocity
in the matter of the arrest and punishment of eriminals, it seems specially
desirable that Native States should be permitted to authorise officers of their
respective States to pursue and arrest in Brifish territory accused persons
who escape from the limits of their 8tates into such territory. The matter is
in my opinion one of the highest importaunce to all Native States, and, in the
words of 8ir Dennis Fitzpatrick, it is most desirable that all the reciprocity
possible should be given to Native States, and claimed from them in order to
secure real co-operation in the suppression and detection of crime.’ Wkile,
therefore, the Bill before Your Excellency’s Council may receive cordial
support, I would venture to express the hope that the matters to which I have
briefly referred will be considered at an early date in view to the enactment of
the further necessary provisions.”

The Hon’ble Me. REES said :—*“ The Hon’ble Member, the Nawab of
Loharu, has referred to several matters outside thescope of the Bill as presented.
It is understood, however, that the presentation of the Report only indicates that
the members of Your Excellency’s Council serving cn the Select Committee
consider that the Report, as presented, adequately deals with the matters to
which the Bill relates. A member of the Select Committee does not commit
himself by signing the Report. to the position that further amendments or addi-
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tions to the law may not in future become, or are not at present, necessary or
desirable, Tndeed, it may happen that proposals, in which great interests are
involved, are not for the moment ripe for the full and careful treatment they
require or that they can with greater advauntage be brought forward on another
occasion. I had not intended, and do not now intend, to refer to matters which
for reasons good and sufficient in the opinion of the 8elect Committee are not
included in the Bill as presented, because I believe that some inconvenience
may result from mere passing references in Council to matters which may be
of as great or even greater importance than those included in the Bill for the
moment before the Council. As, however, the Hon’ble Member has referrea
to proposals and suggestions outside the Bill, I think these few remarks ‘may
not Le superfluons. And, with reference to what fell from him with regard to
the desire of Native States to afford and secure the fullest reciprocity with
regard to the arrest and punishment of criminals, it may certainly be said that
the Native States in South India have shown every desire to co-operate with
the British police, in order to the suppression of crime, and that they take

every step tbat can possibly be taken with the agency at their command to
bring about this very desirable consummation.”

The motior was put and agreed to.

The Hon’ble 8rr ALExaNDER MILLER also moved that the Bill, as
amerded, be passed.

The motion was put,agd agreed to.
INDIAN PENAL CODE AMENDMENT BILL.

The Hon’ble S1& JAMES W ESTLAND moved that the Report of the Select
Committee on the Bill to amend the Indian Penal Code be taken into considera-
tion. The Council would, he said, remember that this Bill embodied an
amendment of the definition of “Queen’s coin .

The Hon’ble Rao SamiB BALWANT Ra0 BHUSKUTE said :—* My
Lord, after carefully going through the papers, I find that learned authorities,
like Mr. Obbard and Mr. Henderson, consider the Bill unnecessary, and the
offence it aims at punishing already provided for. Other learned authorities

rezard the samendment as expedient and necessary. When there issuch a vast
difference of opinion as to the neorssity of the Bill, it is but necessary that it
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should be embodied in clear unmistakeable language. In such cases the best
way to decide the question is to try it by definile prosecution and thus obtain
the distinet ruling of the highest judicial authority. But ILigh Courts may
take different views, and it cannot be ascertained as to what interpretation
may be put on the words ‘used for the time being as money.” It isalso
doubtiul if the coins, after being ealled in by the Government, can be consi-
dered as being in use for the time being as money. There is every possibility
of the Judges not agreeing. It is not advisable then to let the defect go
without further legislation. It is, therefore, advisable to have the amendment
embodied in the sure unerring words of laws. It also serves a useful purpose,
as the tendency to counterfeit coins is a recurring one. '

¢ As regards the illustration () to be appended to section 230, it is clear
that though the Furrukhabad rupee is not considerably used as current coin
and accepted as such, it is melted for the purposes of art and manufacture.
The metal of the genuine coin is of rare purity. There is a demand for it in
the market for this reason. In proportion as the coin is disappearing, wicked
people are tempted to throw a spurious kind of it on the markets. The
inscription on the coin has thus come to be regarded as a test of its genuine-
ness, and hence the purity of its metal is no further questioned. This illus-
tration too is necessary for preventing the counterfeiting of such coins for sale
like other market commodities.

“It is suggested that counterfeiting obsolete coins for sale would
appear to be cheating &nd ought not to be specially provided for in Chapter
XII of the Indian Penal Code. But for cheating a direct and an utter
misrepresentation by actual words is necessary. The offence dealt with in
the proposed Bill cannot come under the head of cheating, namely, under
‘Chapter XVII of the Indian Penal Code. It must fall under the offences
grouped in Chapter XII.

 Considering all these facts I approve of the Bill.”

The motion was put and agreed to.

Téle Hon’ble 818 JAMES WESTLAND moved that the Bill, as amended, be
passed.

The motior was put and agreed to.
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I’RESIDENCY SMALL CAUSE COURTS ACT, 1882 AMENDMENT
- BILL.

The Hon’ble 81k ALEXANDER MiLrLer moved that the Bill o amend the
Presidency Small Cause Courts Act, 1882, be taken into consideration. He
said :—* When I moved for leave to introduce this Bill a fortnight ago I
thought I bad “sufficiently explained the object of the Bill, which is a very
small one. T find, however, that in at least one quarter the Bill has not been
entirely understood, and therefore I take this opportunity of going a little
more into detail as to what has actually passed.

“ By the Presidency Small Cause Court Act of 1882 as it stood before its
amendment by Act I of 1895, the provision for applications for retrial in the
Small Cause Courts tnemselves was contained in section 37. Section 38
provided for applications to the High Court in the nature of appeals from deci-
sions of the Small Cause Court. Section 71 provided that applications under
section 38, that is, appeals to the High Court, or scetion 42, which is a totally
different matter with which we have nothing to do, should be liable to the
ad valorem fees laid downin the Act. But applications under section 37, whice
were applications in the Small Cause Court itself, were not liable 10 ad valorem
fees, but merely to the ordinary fee for applications by way of pétition. In the
alteiation of the Act made by Act I of 1895, section 38 was swept away alto-
wether, and a totally new provisicn dealing with the High Court, with which we
have nothing to do, and with which the provisions as to taxation are contained
in the subsequert sections of tne Act itself, was substituted for the application
by way of appeal to the High Court; but in the renumbering of the scctions
the old saction 37, which provided for applications in the Small Cause Court it-
self, became section 88, and consequently it has since been argued—I believe
soeme ingenious gentleman has been able to insist on payment of the fee — that
by the operation of the mere change of the numbers of the sections, these appli-
cations, which for thirteen years had been made under section 87 without any
special taxation, became suddenly liable to pay an ad valorem fee. Obviously
that never was intended. I do not think myself that on the true construction
of the Act as amended that result arises even as it stands ; but inasmuch as the
question has been raised it has been thought deairable to set it finally at rest,
and to leave these applications now made under section 38, which do not differ
in the least degree on the merits with those which used to be made under
section 37, in the position they were in when they were made before the late
Act was pass.d ; and that is the entire operation of this Bill.”
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The Hon’ble Sz GrrFrita Bvans:—“1 ecniircly agiec with what has
been said by the Hon’ble Legal Member, that the words proposed to be ex-
punged were left in by mere inadvertence and that this Act is nccessary to
correct the error.”

The Hon’ble Rao Sants BALwanT Rao BrUSKUTE said :—“ My Lord, if
we were to go back to the time when the limit of the pecuniary jurisdiction
of the Presidency Small Cause Courts was raised from Ris. 1,000 to Rs. 2,000,
the extension of the limit was evidently necessitated by the expediency
of relieving the High Courts of a portion of their work. Thus the
public were deprived of a right to adjudication in the Supreme Courts and
were required to have their disputes settled in the Presidency Small Cause
Courts. The proseedings of the latter Courts are summary, and the Govern-
ment have wisely provided for the public, in section 38 of Aet XV of 18é2, a
right to apply to the High Conrt for a re-hearing, if it thinks that it has not
obtained a reasonable hearing from the other Court.

“ The Presidency Small Canse Crurt does administer justice in suits exceed-
ring one thousand rupees virtually on behalf of the High Court, and is. so to
say, an suthorised agent of that Court, when the party applies for re-hearing
and makes affidavits. The High Court imakes an order ex parte for
such re-hearing if it be of opinion that there are grounds for such re-
liearing.

“ My hon’ble friend Rai Bahadur Ananda Charlu has told us of cascs in
which a second fee has been extorted from litigants. The Hon’ble Sir
Alexander Miller himself has observed that a second fee has been charged on
the same action. We cannot but admire the rare goodness with which he
admits ‘and by an oversight for which I suppose I was respoasible the words
“section 38 or” in section 71 were left standing.”

“ My Lord, no one can possibly be more informed about the original inten-
tion of any section or law than the hon’ble mover himself. The preseat 3ill
only aims at the rectification of an error, and it is but just that the measure
shonlll be supported.”

The Jon’ble S1r JaMES WESTLAND said :—*I took the opporturity in
conference with my hon’ble colleague very carefully ty cxamine this Biil wils
all the suspicion which the Department over which I preside is hound to
bring to bear when a proposal for the abandonment of reveaue, however sm-~il,
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is put forward. I satisficd myself independently ihat what has becn stated
by him is perfectly correct, and that it was entirely by an inadvertence that
the words which he proposes to remove from the Act were allowed to stand in
scction 71. I perfectly agree in the Bill which it is now proposed to pass in
Your Excellency’s Council.”

The motion was put and agreed to.

The Hon’ble SIR ALEXANDER MILLER moved that the Bill be passed.

The motion was put and agreed to. ’

INDIAN CONTRACT ACT, 1872, AMENDMENT BILL.

The Hon’ble SiR ALEXANDER MILLER asked for leave to postpone bhis
motion that the Bill to amend the Indian Contract Act, 1872, be referred to a
Select Committee cousisting of the Hon’ble Mr. Woodburn, the Hon’ble Babu
Mohiny Mohun Roy, the Hon’ble Rai P. Ananda Charlu Bahadur, the
Hon'’ble Mr. Glendinning and the Mover, with instructions to report in a
week. He said :—* I would like totake the opportunity of saying a few words
on this motion. The Bill in question is one which has been the subject of a
great deal of discussion and which I thought had been finally settled after con-
sideration by Local Governmenis and Administrations in a form which would
be acceptable. I find, however, that there is at least a desire for some further
consideration, and certainly that is not a matter in which I feel at all inclined
to disagrce. I understand that some of the persons interested think that in
some way the passing of the Act may affect the Government revenue. I
should like to put that at once aside. - The Bill only deals with charges on
the iaterest of the defaulter and interests paravail to his. The interest of the
Government must always be paramount to that of the defaulter. It cannot
possibly be touched by any charge created under this Bill. At the same time
I bave been asked to give some m ore time for the consideration of the Bill,
and therefore, with Your Excellency’s permission, I beg to postpone for
the present the motion which stands in my name on the paper.”

Leave was granted.
The Council adjourned to Thursday, the 5th March, 1896.
S. HARVEY JAMES,
CALCUTTA ; } Secretary to the Governiment of India,

The 25th February, 1896. Legislative Department.
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